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defying Section 144, etc. But, we have asked for a detailed report. The Home Minister, 

anyhow, is very much there in the House. He is going to respond to it. 

...(Interruptions)... आप बैठ जाइए, Ã लीज़।

SHRI BHUBANESWAR KALITA (Assam): Sir, let the Home Minister make a 

statement. ...(Interruptions)...

MR. CHAIRMAN: Then, again, the same thing will happen and you will be at a 

loss. ...(Interruptions)...

DR. SANTANU SEN: Sir...(Interruptions)...

MR. CHAIRMAN: I will not allow this. Please sit down. ...(Interruptions)... I do 

not know in what way you are reading the procedures and then raising it. I have obliged 

you. I have said that I am taking it on record. I have given opportunity to your leader also. 

And, if it becomes a habit, then it will be very difficult. Now, the hon. Home Minister to 

respond. Then, Members from Assam will be given priority, and other Members also, if 

they have any clarifications, will be allowed. ...(Interruptions)... That is the Zero Hour 

now. ...(Interruptions)... It has been given priority. Now, Shri Rajnath Singh.

DISCUSSION ON THE FINAL DRAFT OF THE NATIONAL REGISTER 
OF CITIZENS IN ASSAM* ... Contd.

गृह मंतर्  ी (Ǜ  ी राजनाथ िंस ह): सभापित महोदय,  मȅ  सबसे पहले आपके Ģ  ित आभार Ë यक् त 

करना चाहता हंू। ...(Ë यवधान)...

Ǜ  ी सभापित: Ã लीज़, शांित से सुिनए। यह बहुत ही महत् वपूणर् , गंभीर और नाज़ुक मामला है।

Ǜ  ी राजनाथ िंस ह: सभापित महोदय, मȅ  आपके Ģ  ित आभार Ë यक् त करना चाहता हंू िक 

एनआरसी डर्  ाÄ ट को लेकर बहुत ही गंभीर चचार्   इस सदन मȂ  हुई है। मȅ  लगभग 21-22 वषș    से संसद के 

इस सदन मȂ  अथवा उस सदन मȂ  अपनी भिूमका का िनवर् हन एक संसद सदÎ य के रू प मȂ  कर रहा हंू। 

मȅ ने देखा है िक जब कभी भी संसद के सामने नेशनल Ģ  ाइड, नेशनल िसक् योिरटी, नेशनल यूिनटी, 

इंिटिगर्  टी और सोĨ  ेिनटी का सवाल खड़ा हुआ है, तो पूरा का पूरा सदन पूरी तरह से एकमत रहा है, 

पूरी तरह से उसमȂ  कंसेसस रहा है। जहां तक NRC draft का Ģ  Ì न है, मȅ  मानता हंू िक इसको लेकर 

कहीं  पर कोई apprehensions रहे हȗ गे, कहीं  पर कोई confusion रहा होगा। इस कारण से चचार्   कभी 

नमर्  हुई तो कभी गमर्  हुई, लेिकन मȅ  समझता हंू िक पूरा clarification हो जाने के बाद िÎ थित पूरी तरह 

से Î पÍ ट हो जाएगी।

Discussion on the...  ...of Citizens in Assam

* Further discussion continued from 01.08.2018.

[Mr. Chairman]
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सबसे पहले तो मȅ  यह जानकारी देना चाहंूगा िक यह डर्  ाÄ ट जो 30 जुलाई, 2018 को Ģ  कािशत 

हुआ है, वह final draft नहीं  है, वह final NRC नहीं  है, बिÊ क यह NRC draft है। सभापित महोदय, 

इस NRC के background पर भी यहां पर चचार्   करना चाहता हंू। NRC को update करने की Ģ  िकर्  या 

15 अगÎ त, 1985 को साइन िकए गए Assam Accord के अनुसार Ģ  ारÇ भ हुई। असम मȂ  1951 मȂ  भी 

census के आधार पर NRC तैयार िकया गया था। 1979 से 1985 के बीच illegal foreigners के िवरु ǉ   

चलाए गए असम आंदोलन के बाद केन् दर्   सरकार, राज् य सरकार, All Assam Students' Union और 

ऑल असम गण संगर्  ाम पिरषद के बीच असम समझौता हुआ था।  मȅ  यह भी जानकारी देना चाहता हंू 

िक उस समय हमारे देश के Ģ  धान मंतर्  ी Î वगीर्  य राजीव गांधी जी थे। उस समझौते मȂ  असम मȂ  illegal 

foreigners की पहचान करने के िलए 24 माचर् , 1971 की एक cutoff date िनधार्  िरत की गयी थी। इस 

समझौते  को  implement  करने  हेतु   NRC  को  update  करने  का  िनणर् य  तत् कालीन  Ģ  धान  मंतर्  ी 

डा. मनमोहन िंस ह जी के ǎ  ारा 2005 मȂ  राज् य सरकार और All Assam Students' Union के साथ हुई 

एक बैठक मȂ  िलया गया था।

सभापित महोदय, 6 िदसÇ बर, 2013 को NRC updation के िलए भारत सरकार ǎ  ारा 

notification जारी िकया गया था। यह सारा कायर्  बेहद meticulous तथा transparent तरीके से िकया 

गया है। पूरे राज् य मȂ  2,500 NRC सेवा केन् दर्   इस कायर्  के िलए Î थािपत िकए गए हȅ । एक partial draft 

िदनांक 31 िदसÇ बर, 2017 को Ģ  कािशत िकया गया तथा final draft िदनांक 30 जुलाई, 2018 को 

Ģ  कािशत िकया गया। जो भी आवÌ यक जानकारी की आवÌ यकता थी, वह सारी जानकारी हािसल 

करने के बाद और उसका verification करने के पÌ चात ही यह NRC drafts तैयार िकया गया, जो       

30 िदसÇ बर को publish िकया गया है। उसमȂ  उन Ë यिक् तयȗ  अथवा उनके वशंजȗ  के नाम शािमल हȅ , 

िजनके नाम िदनांक 24 माचर् , 1971 तक के electoral roll अथवा NRC 1951 मȂ  दजर्  हुए थे। Legacy 

establish करने के िलए 12 दूसरे documents, जैसे land records, passport, जीवन बीमा पॉिलसी, 

Employer's Certificate आिद भी allow कर िदए गए थे। यिद एक document नहीं  है तो इनमȂ  से 

कोई भी document आप दे सकते हȅ । अन् य राज् यȗ  से आकर असम मȂ  रहने वाले भारतीय नागिरक भी 

1971 से पहले के भारत मȂ  कहीं  का भी certificate of residence िदखाने पर योग् य माने जाएंगे, यानी 

उनका नाम NRC मȂ  शािमल कर िलया जाएगा।

मȅ  पुन: इसे clarify कर देना चाहता हंू िक यह केवल डर्  ाÄ ट है, न िक final NRC. NRC तैयार 

करने का जो पूरा process चला है, वह ऑनरेबल सुĢ  ीम कोटर्  के supervision मȂ  ही चला है। सुĢ  ीम 

कोटर्  इस Ģ  िकर्  या की िनयिमत रू प से monitoring कर रहा है। 31 जुलाई, 2018 को भी इस मामले की 

सुनवाई सुĢ  ीम कोटर्  मȂ  हुई और आगे की कायर् वाही के िलए कोटर्  ने कुछ और िनदȃ  श भी िदए हȅ । भारत 

सरकार तथा असम राज् य सरकार इसके िलए पूरी तरह से Ģ  ितबǉ   है िक time-bound manner मȂ  

सभी genuine Indian citizens के नाम NRC मȂ  शािमल कर िलए जाएं। यह सारी Ģ  िकर्  या पूरी तरह से 

fair है और साथ ही साथ objective है। इसमȂ  कोई भेदभाव नहीं  हुआ है और मȅ  आÌ वÎ त करना चाहता 

हंू िक न ही आगे कोई भेदभाव होगा। इस Ģ  कार के आरोप यिद कोई लगाता है तो मȅ  समझता हंू िक वह 

उिचत नहीं  होगा। मȅ  इस बात पर पुन: बल देना चाहता हंू िक final NRC के पहले सभी को legal 

provisions के अनुसार claims and objections फाइल करने का पूरा अवसर िमलेगा। इसके अलावा 
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फाइनल एन.आर.सी. के पÌ चात भी सभी संबंिधत Ë यिक् तयȗ  को Foreigners Tribunal के पास जाने 

का पूरा अवसर िमलेगा। इसका अथर्  यह है िक िजन Ë यिक् तयȗ  का  नाम फाइनल एन.आर.सी. मȂ  

शािमल नहीं  हो पाएगा, तो व ेForeigners Tribunal को एĢ  ोच कर सकते हȅ ।  मȅ ने पहले भी कहा था 

और मȅ  िफर से इस बात को दोहराना चाहता हंू िक िकसी के िवरु ǉ   कोई भी coercive action नहीं  

होगा। सभापित महोदय, मȅ  इसको दुभार्  ग् यपूणर्  ही मानता हंू िक कुछ ऐसे लोग रहे हȗ गे िजनके ǎ  ारा 

अनावÌ यक रू प से एक डर का माहौल पैदा िकया गया है। इस मामले मȂ  कुछ लोगȗ  के ǎ  ारा 

गलतफहिमयां फैलाने की कोिशश भी की गई हȅ । कुछ vested interests  वाले Ë यिक् तयȗ  के ǎ  ारा 

social media पर propaganda चलाया जा रहा है, तािक इस मामले को internationalise िकया जा 

सके तथा communal harmony को Ģ  भािवत िकया जा सके, यानी यह communal disharmony पैदा 

करने की एक कोिशश है। मȅ  समझता हंू िक इस Ģ  कार का Ģ  यास िकसी के ǎ  ारा नहीं  िकया जाना 

चािहए। मȅ  यह भी Î पÍ ट करना चाहता हंू िक दुिनया का चाहे कोई भी देश हो, वह कम  से कम इतना 

तो जानना चाहेगा िक हमारे देश मȂ  िकतने हमारे nationals हȅ  और िकतने foreigners हȅ । इसकी 

जानकारी रखना िकसी भी देश के िलए बहुत Î वाभािवत है। यह उसका दाियत् व बनता है।

सभापित महोदय, मȅ  कहना चाहंूगा िक यह िवषय भारत की राÍ टर्  ीय सुरक्ष  ा से जुड़ा हुआ है और 

मȅ  इस संबंध मȂ  सभी से सहयोग की अपेक्ष  ा करता हंू। िदनांक 29 जुलाई, 2018 को असम के मुख् य मंतर्  ी 

महोदय की अध् यक्ष  ता मȂ  गुवाहाटी मȂ  एक all-party meeting हुई थी और उस मीिंट ग मȂ  एन.आर.सी. 

बनाने के िलए  सवर् सÇ मित से सभी राजनीितक पािर्ट  यȗ  ने पूरी तरह से सहयोग करने का आÌ वासन भी 

िदया था और इसमȂ  सभी Ģ  मुख दल शािमल थे। सभापित महोदय, मȅ  इस बात का िवÌ वास िदलाना 

चाहता हंू िक peace, harmony और public order को maintain िकया जाएगा। हमारी सरकार ने इस 

कायर्  मȂ  असम मȂ  राज् य सरकार को assist करने के िलए, उन् हȗ ने िजतनी भी force की मांग की थी, 

उन् हȂ  वह force मुहैया कराई जा चुकी है। चचार्   के दौरान कुछ और भी Ģ  Ì न उठाए गए हȅ , िजन 

सÇ मािनत सदÎ यȗ  ने Ģ  Ì न उठाए थे, उनमȂ  से कुछ सÇ मािनत सदÎ य यहां पर मौजूद नहीं  हȅ । िफर भी, 

मȅ  उनके Ģ  Ì नȗ  का उǄ  र देना चाहंूगा। चंूिक चचार्   की शुरु आत हमारे लीडर ऑफ द अपोिज़शन, गुलाम 

नबी आज़ाद साहब की तरफ से हुई थी इसिलए पहले उन् हȂ  के ǎ  ारा जो apprehensions यहां पर 

express िकए गए थे, उनका उǄ  र मȅ  देना चाहंूगा। आज़ाद साहब ने यह कहा था िक 40 लाख Ë यिक् त 

शािमल नहीं  हुए हȅ , उनके पिरवारȗ  को िमलाकर इनकी संख् या बहुत ज् यादा हो सकती है,  लेिकन मȅ  

यह क् लैिरफाई करना चाहता हंू िक ये 40 लाख पिरवार नहीं  हȅ , बिÊ क ये 40 लाख Ë यिक् त हȅ , इसिलए 

इसको लेकर कहीं  पर कोई कन् Ä यूज़न नहीं  होना चािहए। मȅ  यह भी बताना चाहता हंू िक 3,29,91,384 

Ë यिक् तयȗ  ने एन.आर.सी. के िलए एÃ लाई िकया था और उसमȂ  से 2,89,83,677 Ë यिक् त एन.आर.सी. के 

डर्  ाÄ ट मȂ  शािमल हो गए हȅ । मȅ  सुखेन् दु राय जी, जो िक इस समय मौजूद नहीं  हȅ  ...(Ë यवधान)...

Ǜ  ी देरेक ओĤ  ाईन (पिÌ चमी बंगाल): सर, व ेमौजूद नहीं  हȅ  because उनको तो arrest कर जेल 

मȂ  बंद कर िदया है। ...(Ë यवधान)...

MR. CHAIRMAN: No, Mr. Derek. ...(Interruptions)... This is not the way. 

...(Interruptions)... Let him complete. ...(Interruptions)... No argument is allowed. 

[Ǜ  ी राजनाथ िंस ह]
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...(Interruptions)... Please. ...(Interruptions)... You are a senior parliamentarian. 

...(Interruptions)... You know that. ...(Interruptions)...

Ǜ  ी राजनाथ िंस ह: सभापित महोदय, सुखेन् दु राय जी ने एक Ģ  Ì न िकया था और उन् हȗ ने सुĢ  ीम 

कोटर्  का 5 िदसÇ बर, 2017 को जो आदेश हुआ था, उस आदेश की भी चचार्   की थी। इसमȂ  पृÍ ठ 7 पर 

यह कहा गया है िक असम के original inhabitants व भारत के अन् य Ģ  देशȗ  से आए नागिरक बराबरी 

के माने जाएंगे और उनको नागिरकता Ģ  ाÃ त करने का भी समान अवसर िमलेगा। वाÎ तव मȂ  ऐसा ही 

िकया जा रहा है। जैसी सुĢ  ीम कोटर्  ने हमसे अपेक्ष  ा की है, वसैा ही िकया जा रहा है। सभी भारतीय 

नागिरक जो अन् य राज् यȗ  से असम मȂ  आए हȅ  और वषर्  1971 से पहले, भारत का कहीं  का भी certificate 

of residence िदखाने पर, एन.आर.सी मȂ  उनका नाम शािमल कर िदया जाएगा और अब तक शािमल 

िकए गए हȅ । Ģ  ो. राम गोपाल यादव जी और Ǜ  ीमती िविजला सत् यानंत ने भी इंिडयन िसिटज़न् स और 

उनके बच् चȗ  का Ģ  Ì न यहां पर उठाया था, जो 24 माचर् , 1971 के उपरान् त असम मȂ  आए हȅ । सभापित 

महोदय, मȅ  इस बारे मȂ  आÌ वÎ त करना चाहता हंू िक जो भी आवÌ यक Ģ  माण पतर्   NRC मȂ  शािमल िकए 

िदए जाने के िलए अपेिक्ष  त हȅ , व ेसारे आवÌ यक Ģ  माण पतर्   देने पर िकसी भी भारतीय का नाम नहीं  

छूटेगा और हर भारतीय नागिरक का नाम NRC मȂ  शािमल िकया जाएगा। Claims and objections 

की Ģ  िकर्  या मȂ  इसका पूरा ध् यान रखा जाएगा।

Ģ  ो. मनोज कुमार झा जी ने एक Ģ  Ì न िकया था और उस संबंध मȂ  मȅ  यह कहना चाहंूगा िक हर 

Ë यिक् त िजसने NRC के िलए एÃ लाई िकया है, उसको अपनी नागिरकता का Ģ  माण देना होगा। इसके 

िलए कई वकैिÊ पक डाक् युमȂ ट् स िदए जा सकते हȅ , िजनकी चचार्   मȅ ने पहले भी की है, जैसा िक 

पासपोटर् , इंÌ योरȂ स पॉिलसी है, सिर्व  स डाक् युमȂ ट् स हȅ , एजुकेशनल सिर्ट  िफकेट् स हȅ , एÇ पलॉयमȂ ट 

सिर्ट  िफकेट् स हȅ , ये सब िदए जा सकते हȅ , जो िक 24 माचर् , 1971 के पहले issue िकए गए हȅ ।

सभापित महोदय, इस Ģ  कार से जो NRC का Ģ  ोसेस चला है, नागिरकȗ  की सुिवधा का ध् यान 

रखते हुए ही इसे तैयार िकया  गया है। सभापित महोदय, मȅ  पुन: यह कहना चाहता हंू िक हर Ë यिक् त 

को अपनी नागिरकता के Ģ  माण पतर्   देने एव ंNRC मȂ  शािमल होने का पूरा अवसर िमलेगा। मȅ  पुन: इस 

बात को दोहराना चाहता हंू। 30 जुलाई को जो डर्  ाÄ ट पिÅ लश हुआ है, वह डर्  ाÄ ट है और claims and 

objections हर Ë यिक् त, जो भारत के िकसी भी कोने से असम मȂ  आया है, उसको पुन: अवसर िमलेगा, 

िजसमȂ  वह अपनी नागिरकता को िसǉ   कर सके, अपनी नागिरकता को Ģ  ूव कर सके। NRC updation 

exercise भारतीय संसद ǎ  ारा बनाए गए कानून के अंतगर् त, भतूपूवर्  Ģ  धान मंतर्  ी ǎ  ारा साइन िकए गए 

Assam Accord के अंतगर् त पूणर् तया टर्  ांसपेरȂ ट तरीके से की जा रही है। NRC का िवषय हमारे देश की 

नेशनल िसक् योिरटी से जुड़ा हुआ है। हम सभी को इस मुǈ  े पर पूरी संवदेनशीलता के साथ उǄ  रदायी 

भी होना चािहए। सभापित महोदय, हम इस एक् सरसाइज़ को इसके logical conclusion तक ले जाने 

के िलए पूरी तरह से किमटेड हȅ , लेिकन हम यह भी आÌ वÎ त करना चाहते हȅ  िक न तो िकसी के साथ 

कोई भेदभाव होगा और न ही िकसी को अनावÌ यक harassment का सामना करना पड़ेगा। इसिलए मȅ  

पुन: सदन को अपनी तरफ से आÌ वÎ त करते हुए यह कहना चाहंूगा िक जो भी Ģ  ोसेस चलाया जा रहा 

है, वह फेयर है, टर्  ांसपेरȂ ट है। यिद कहीं  पर भी िकसी को िकसी Ģ  कार की िशकायत होगी, तो उस 

िशकायत का भी िनÎ तारण िकया जाएगा।
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Ǜ  ी सभापित: धन् यवाद मंतर्  ी जी। डा. मनमोहन िंस ह जी, आप कुछ पूछना चाहते हȅ ?

डा. मनमोहन िंस ह (असम): नहीं ।

MR. CHAIRMAN: The name of the former Prime Minister was also taken. That is 

why I asked him. Now, Shri Ripun Bora.

SHRI RIPUN BORA (Assam): Sir, first of all, I extend my thanks to the hon. Home 

Minister for giving this reply. He has given the historical background of NRC in which it 

has been established that a wrong message had gone to the country that the Congress is 

against NRC. But, now, from the statement of the hon. Home Minister, it has clearly been 

justified that it is the Congress Party which initiated NRC. ...(Interruptions)...

MR. CHAIRMAN: What is your supplementary? ...(Interruptions)... Please look at 

the time because I have to give opportunity to all.

SHRI RIPUN BORA: Sir, I want to add one more thing. With the statement of 

the hon. Home Minister, it is clear that Shri Rajiv Gandhi, the former Prime Minister, 

understood the danger of the people of Assam in the field of cultural, social, economic 

and political security and for that purpose, the Assam Accord was done by our beloved 

Prime Minister, Shri Rajiv Gandhi. It was done in order to protect the people of Assam.

Now, Sir, I have to make only a few suggestions to the hon. Home Minister. There 

is urgent requirement for modification of some guidelines. So far as 40 lakh people are 

concerned, here we have seen, most of them are women and children below 18 years. Sir, 

all of them are Indian citizens. Names of women have been dropped only because there 

is a provision in the guideline of NRC that a married woman would have to submit her 

linkage certificate from her parents' native place. That linkage certificate is to be given 

by the Gram Panchayat Secretary. But, what has happened in many cases is that the Gram 

Panchayat Secretary has given the certificate but the verification officer has instructed for 

another supporting document. ...(Interruptions)...

MR. CHAIRMAN: Right, thank you, Ripunji. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, this is a very 

...(Interruptions)...

SHRI RIPUN BORA: Sir, this is one. ...(Interruptions)... The second thing is about 

the children. ...(Interruptions)...
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MR. CHAIRMAN: You have another Member from your Party. ...(Interruptions)... 
Please. ...(Interruptions)...

SHRI RIPUN BORA: Sir, one minute. ...(Interruptions)...

Ǜ  ी सभापित: आप लोग बीच मȂ  इस Ģ  कार से interfere मत कीिजए। ...(Ë यवधान)... मुझे मालूम 

है िक एक Member कांगर्  ेस की ओर से बोलने के िलए और हȅ । ...(Ë यवधान)...  I have to complete 

it by 12 o' clock. ...(Interruptions)... He would be losing the opportunity. 

...(Interruptions)...

SHRI RIPUN BORA: Sir, my last point is this. ...(Interruptions)...

MR. CHAIRMAN: Others should not stand. Please sit down. ...(Interruptions)... I 

am allowing him. ...(Interruptions)... What are you doing? ...(Interruptions)... This should 

have happened three days back. ...(Interruptions)...

SHRI RIPUN BORA: Sir, then, in these 40 lakhs, there are several lakhs of children 

who are below 18 years and because of being below 18 years, there is requirement of birth 

certificate or school certificate. But, in Assam - the remote areas, the inaccessible areas - 

due to illiteracy, their parents have no birth certificate and no school certificate, and the 

venture school certificate, which was given, was rejected. Because of that also, names of 

many Indian citizens may have been dropped.

MR. CHAIRMAN: Right, thank you.

SHRI RIPUN BORA: My last submission to the hon. Home Minister, and one 

point of information for my TMC friends also, is that in case of migration of the married 

women, the Assam NRC Authority has issued letters to different States for proof of their 

linkage certificate. In the Supreme Court on 27.03.2018, the Registrar General of India 

gave the information that only 30.63 per cent reply has come. As far as West Bengal 

is concerned, 1,20,000 applications were forwarded by the NRC Authority to the West 

Bengal Governor but only 15,000 replies have come so far. ...(Interruptions)... So, because 

of that also, some genuine names have been dropped.

So, now, my suggestion to the hon. Minister is to modify. ...(Interruptions)...

MR. CHAIRMAN: Ripunji, please conclude. ...(Interruptions)...

SHRI RIPUN BORA: These are all technical grounds and because of these technical 

grounds the names of Indian citizens have been left out. So, my humble submission is to 
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modify and simplify the guidelines and to extend the deadline for submission of claim 

forms, which has been given as 27th of September, it is a very short time and it should 

be extended.

My second suggestion is this. The Supreme Court has already given order that 

they should not take any apparent view of treating these 40 lakh people as foreigners. 

...(Interruptions)...

MR. CHAIRMAN: Right, thank you. ...(Interruptions)...

SHRI RIPUN BORA: Though in Assam, an all-party meeting was convened by 

the Assam Government, I would like to suggest that at the national level also, there 

should be an all-party meeting so that all political parties can be taken into confidence. 

...(Interruptions)... Thank you Mr. Chairman, Sir. ...(Interruptions)...

MR. CHAIRMAN: Thank you. ...(Interruptions)... Very constructive suggestions. 

...(Interruptions)... Shri Bhubaneswar Kalita, be very brief, please. ...(Interruptions)... 
I have to cover all before the Question Hour. Please understand. See, how many 

hands are being raised? You are from the State and you are also a senior Member. 

...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, how many minutes are you going 

to give me?

MR. CHAIRMAN: Normally, the clarifications are for one or two minutes.

SHRI BHUBANESWAR KALITA: If two minutes, then, there should not be any 

interruptions.

MR. CHAIRMAN: Okay, no problem. Nobody should interrupt him.

SHRI BHUBANESWAR KALITA: Sir, as the hon. Home Minister has already 

given the details and background of the NRC, I will not go into that. While I am one with 

the Leader of the Opposition in welcoming this NRC because NRC was first brought 

into effect in the year 1951, that is, after partition, after Independence of India, – that 

is the basis of the present NRC — so many things have happened in between which 

necessitated the updating of this NRC. There was a report. One of our hon. Members 

has already raised it that there was a report from one Governor that four lakh foreigners, 

Bangladeshis, are in Assam. That was again followed by a Chief Minister saying that it 

would be more than that. Another Chief Minister said that it would be nearly seven lakhs. 

[Shri Ripun Bora]
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So, it was necessitated that an updating be done. And, this demand was there and I want 

to tell you the background that until 1984, there were agitations, and in 1985, the Accord 

was signed. In the Accord, this was one of the points that NRC would be updated. Sir, 

from 1985, there were two Opposition Governments, non-Congress Governments, and 

nothing was done. In 2001, the then Congress Government took up this with a tripartite 

meeting for updating of the NRC. Sir, the Supreme Court order is subsequent, and before 

that, the work was started. And, with the order of the Supreme Court, the updating has 

been completed now. I compliment them for it.

MR. CHAIRMAN: What is your suggestion or question now?

SHRI BHUBANESWAR KALITA: Yes, I am coming to the question now. Sir, my 

first question is or the first clarification that I want to ask is that most of the people, those 

whose names do not appear in the NRC belong to the poorer sections of the society. Those 

who are rich; those who are literate, they will find their way to get into the NRC but what 

about the poorer sections who could not even come to register their names in the NRC? 

I would like to know whether the Government will provide legal aid to those poorer 

sections of people so that they get justice. 

MR. CHAIRMAN: Right, thank you.

SHRI BHUBANESWAR KALITA: My second question is, Sir, hon. Home Minister 

had bilateral meeting with his Bangladesh counterpart.

MR. CHAIRMAN: You had three minutes. ...(Interruptions)... You had three 

minutes, please. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: And, the Bangladesh and the Indian Home 

Minister have signed a joint communique and in that it has been mentioned that the Indo-

Bangladesh border is safe and secure. The other day, in reply to a question, the Minister 

of State in the Ministry of Home Affairs has also said that. Sir, my question is or my 

clarification is, whether this issue was discussed with the Bangladesh Government.

MR. CHAIRMAN: Right.

SHRI BHUBANESWAR KALITA: Because with such number of people who are 

out of NRC and doubted they are Bangladeshi, I would like to know whether the Home 

Minister has taken up this matter with his Bangladesh counterpart...

MR. CHAIRMAN: Thank you, Kalitaji. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: And, whether some bilateral discussion will be 

done by the Home Minister. Thank you very much, Mr. Chairman, Sir.
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MR. CHAIRMAN: Thank you. Now, Prof. Manoj Kumar Jha. It will be odd for me 

to advise the senior Members. They should restraint themselves and take the example of 

LoP who always confines to time.

PROF. MANOJ KUMAR JHA (Bihar): Sir, I will follow.

MR. CHAIRMAN: Very good. Please.

Ģ  ो. मनोज कुमार झा: सभापित महोदय, मȅ  आपके माध् यम से माननीय गृह मंतर्  ी जी का धन् यवाद 

करना चाहता हंू िक इस पूरे मसले पर इितहास की समगर्  ता की जरू रत थी, न िक एक एकांगी 

दृ िÍ टकोण की और आपने उस समगर्  ता का पिरचय िदया। कई सारे जो साÑ   य हȅ , व ेसदन के माध् यम से 

अवाम के बीच जाएंगे। सर, अगर 40 लाख Ë यिक् तयȗ  मȂ  से 10 लोग भी document के बाद सही पाए 

गए, तो मȅ  यह कहना चाहता हंू िक बीते 10-12 िदनȗ  से ये 'घुसपैिठए' के टाइटल मȂ  जी रहे हȅ । 

Ģ  ितिÍ ठत पदȗ  पर बैठे लोग इन् हȂ  'घुसपैिठए' बता रहे हȅ । मȅ  समझता हंू िक आपकी और NRC          

Co-rdinator की ज़ुबान मȂ  थोड़ी healing हुई है। मȅ  समझता हंू िक इस healing touch को और बढ़ाना 

होगा।

MR. CHAIRMAN: Right.

Ģ  ो. मनोज कुमार झा: सर, मȅ  एक आिखरी िटÃ पणी करू ं गा।

MR. CHAIRMAN: He has to respond before 12'o clock.

Ģ  ो. मनोज कुमार झा: सर, मȅ  30 सेकंड मȂ  अपनी बात खत् म करू ं गा।

MR. CHAIRMAN: You are capable. Please finish it.

Ģ  ो. मनोज कुमार झा: अगर possible हो,  तो वसेै लोगȗ  के िलए थोड़ी legal aid, hand-

holding होनी चािहए, िजनके पिरवार के तीन सदÎ य नागिरक हȅ , लेिकन दो सदÎ य नागिरक नहीं  हȅ । 

नागिरकता के ऊपर मȅ ने उस िदन भी कहा था िक अगर हम इसको समुदाय और पिरवार के दृ िÍ टकोण 

से नहीं  देखȂ गे, तो यह पूरा का पूरा मामला संवदेनहीन लगेगा।

MR. CHAIRMAN: Thank you. Manojji. These all are asking clarifications only. 

Now, Shri Majeed Memon.

Ǜ  ी माजीद मेमन (महाराÍ टर्  ): सभापित महोदय, हम आदरणीय गृह मंतर्  ी जी के Î पÍ टीकरण का 

Î वागत करते हȅ । उन् हȗ ने जो बात कही, उसे दोहराते हुए मȅ  सवाल पूछना चाहता हंू। आपने कहा िक 

यह final नहीं  है, हर Ë यिक् त को दोबारा मौका िदया जाएगा और अगर उसके पास अिधकार है, तो 

उसके साथ कोई अन् याय नहीं  होगा। हम इसका िदल से Î वागत करते हȅ । महोदय, बंगलादेश की 

सरकार की तरफ से यह जवाब आ चुका है िक हम इन लोगȗ  को accept नहीं  करȂ गे। दोबारा scrutiny 
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करने के बाद हो सकता है िक 40 लाख का यह नÇ बर घट कर 30 लाख पर रु क जाए या 25 लाख पर 

रु क जाए। उनके बारे मȂ  भारत सरकार का क् या िवचार है, क् या Ã लान है और उनका क् या िकया जाएगा, 

आप कृपया इसके बारे मȂ  Î पÍ टीकरण दȂ ।

MR. CHAIRMAN: Thank you, Memonji. Now, Shri Javed Ali Khan. Please give 

suggestion or ask question.

SHRI JAVED ALI KHAN (Uttar Pradesh): I will ask one clarification and not 

give any suggestion. माननीय सभापित जी, NRC से हमारा कोई िवरोध नहीं  है, क् यȗ िक वह एक 

समझौते के तहत बना है और सुĢ  ीम कोटर्  की िनगरानी मȂ , उसके िनदȃ  शȗ  के तहत ही इसका काम हो 

रहा है। जब से 40 लाख लोगȗ  के NRC मȂ  जगह न पाने का मामला सामने आया है, तब से कुछ ऐसे 

िवशेष नाम भी सामने आए हȅ , िजनके नाम उस िलÎ ट के अंदर नहीं  हȅ । असम के दो िवधायकȗ  के नाम 

उसके अंदर शािमल नहीं  हȅ , वहां की Assembly के एक ex-Deputy Speaker रहे हȅ , िजनके नाम 

उसके अंदर नहीं  हȅ । हमारे देश के जो पूवर्  राÍ टर्  पित रहे हȅ , Ǜ  ी फ़ख़रु ǈ  ीन अली अहमद साहब, उनके 

पिरवार के लोगȗ  के नाम भी उसमȂ  छूट गए हȅ ।

महोदय, इसके साथ यह भी हो रहा है िक हमने उन सब 40 लाख लोगȗ  को 'घुसपैिठए' की संज्ञ  ा 

देना शुरू  कर िदया है। चार िदन से टीवी पर बहस चल रही है, िजनमȂ  उनके िलए लगातार 

'घुसपैिठए', 'घुसपैिठए', 'घुसपैिठए' शÅ द का Ģ  योग िकया जा रहा है, जबिक अभी तक फाइनल डर्  ाÄ ट 

भी नहीं  आया है। एक बड़ी पाटीर्   के नेता ने Ģ  ेस कॉन् ģ  Ȃ  स करके ...(Ë यवधान)... 

†Transliteration in Urdu script.

†
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MR. CHAIRMAN: I agree with you, but the point is, the media should be careful. 

That is all. ...(Interruptions)... Next is Shrimati Vijila Sathyananth. ...(Interruptions)...

Ǜ  ी जावेद अली खान: एक बड़ी पाटीर्   के नेता ने Ģ  ेस कांģ  Ȃ  स करके उन 40 लाख लोगȗ  के बारे मȂ  

यह कहा िक व ेघुसपैिठए हȅ । ...(Ë यवधान)...

MR. CHAIRMAN: Javed Aliji, please. I understand. ...(Interruptions)...

Ǜ  ी जावेद अली खान: मȅ  माननीय मंतर्  ी जी से यह जानना चाहता हंू िक क् या इस तरीके से उन 

40 लाख लोगȗ  को, िजनके नाम िकसी भी वजह से NRC मȂ  आने से छूट गए हȅ  ...(Ë यवधान)...

Ǜ  ी सभापित: मȅ  समझ गया हंू। Please don't repeat. Otherwise, you will not get the 

reply then.

Ǜ  ी जावेद अली खान: क् या आप उन् हȂ  'घुसपैिठए' की संज्ञ  ा िदए जाने से रोकȂ  गे?

MR. CHAIRMAN: You have made a very good point. But you could have confined 

to that.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I again want to reiterate 

that from different parts of our nation, people have gone and settled in Assam. They are 

possessing Aadhaar cards, ration cards, school certificates. They are also possessing the 

marriage certificates. There are people from South who are married to Assamese people. 

They possess all that but their name is not in the NRC.

MR. CHAIRMAN: So what is your suggestion?

SHRIMATI VIJILA SATHYANANTH: I want to know whether the modalities will 

be changed or revised so that these people, who have migrated from different parts of the 

country, especially, from the South, can be proved that they are Indians, that they are the 

citizens of this country.

†Transliteration in Urdu script.

†

†

†
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MR. CHAIRMAN: Now, Shri D. Raja.

SHRI D. RAJA (Tamil Nadu): Sir, I have only two questions. Number one is, will 

the time-limit be extended? The Government will have to clarify that. Number two, the 

Government will not allow any action. I think no action should be taken against those 

who do not find place in the draft NRC.

MR. CHAIRMAN: Right. These are very basic points, which you raised that day 

also.

SHRI D. RAJA: Yes, Sir. These are my two questions and the Minister should 

clarify.

MR. CHAIRMAN: Shri T.K. Rangarajan.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, first, I thank the Home Minister for 

his reply. My point is, when you enumerate that no caste or no religion should be taken 

into account, nobody should be punished, I request the Home Minister that in the all-party 

meeting in the State and at all India level also, before you conclude this, give them more 

opportunity and extend the time.

MR. CHAIRMAN: Now, Shri Derek O'Brien.

SHRI DEREK O'BRIEN: Sir, I have two suggestions and two questions. Sir, my 

first suggestion is this. We have been going on with this for 47 minutes now. We have 

heard the name of only one State, Assam. This is not just an Assam issue. This is an issue 

for Rajasthan. This is an issue for Punjab. This is an issue for UP. This is an issue for 

Bengal. This is a national issue, a human rights issue, a humanitarian issue. 

MR. CHAIRMAN: Right.

SHRI DEREK O'BRIEN: So, let us not get stuck in with Assam.

MR. CHAIRMAN: Please don't go into the explanation. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, my second point is, this is classical double-speak. 

What is the real voice of this Government? Is the real voice of this Government what the 

Home Minister says here or what the BJP Party President says outside? ...(Interruptions)... 
We need to know. ...(Interruptions)...

MR. CHAIRMAN: No, no. Please don't get into politics. ...(Interruptions)... Don't 

get into politics at all. ...(Interruptions)...
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SHRI DEREK O'BRIEN: We need to know this. ...(Interruptions)...

MR. CHAIRMAN: You ask the clarifications, please. ...(Interruptions)... 

SHRI DEREK O'BRIEN: My clarification is...(Interruptions)... Why? 

...(Interruptions)... When I say, 'BJP Party President'...(Interruptions)... 

MR. CHAIRMAN: This is not about a party. Here, we are not discussing about 

parties. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we are hearing two voices. ...(Interruptions)... Let the 

Home Minister...(Interruptions)...

MR. CHAIRMAN: No, no. Please. ...(Interruptions)... Mr. Derek, do you want to 

ask the supplementary? ...(Interruptions)...

SHRI DEREK O'BRIEN: Yes, Sir. I have not asked the question. 

...(Interruptions)...

MR. CHAIRMAN: Then, please do. ...(Interruptions)... Please sit down. 

...(Interruptions)... No mention of any parties, please. ...(Interruptions)... कृपया बैठे-बैठे 
मत बोिलए। Please. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, when the Home Minister spoke for 20 minutes, we 

listened to him. Get them seated first, Sir...(Interruptions)... Sir, the Home Minister spoke 

for 20 minutes. ...(Interruptions)...

MR. CHAIRMAN: For this much you are getting this impatient! I have been patient 

for how many days! ...(Interruptions)...

SHRI DEREK O'BRIEN: No, no, Sir. ...(Interruptions)...

MR. CHAIRMAN: Nobody should speak. ...(Interruptions)... Bhupenderji, sit 

down. ...(Interruptions)... Without the Chairman's permission, nobody should speak or 

even make comments. Nothing will go on record. Don't test my vocal cords. Please. 

...(Interruptions)...

SHRI DEREK O'BRIEN: I am quoting the Home Minister, what he just said in the 

House.

MR. CHAIRMAN: Right.

SHRI DEREK O'BRIEN: "Communal disharmony is being spread." Yes, Sir. It is 

being spread. But, who is spreading it? ...(Interruptions)...
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MR. CHAIRMAN: No, no. ...(Interruptions)... This is all political ...(Interruptions)... 
This is a political allegation. ...(Interruptions)... I will have to go to the next name. 

...(Interruptions)...

SHRI DEREK O'BRIEN: I am quoting it. ...(Interruptions)...

MR. CHAIRMAN: What is the clarification? ...(Interruptions)...

SHRI DEREK O'BRIEN: No, Sir. You have to protect me... (Interruptions)...

MR. CHAIRMAN: If you are making allegations, how can I protect you? If you 

confine yourself to the subject, I can protect you. I can go out of the way also to protect 

you.

SHRI DEREK O'BRIEN: Everything is peaceful, two of my colleagues from Rajya 

Sabha, phoned up my colleague MPs. They went yesterday, and they said, " Section 144 

was on." They said, " They don't want to meet big groups. They will go in groups of two, 

Sir." ...(Interruptions)...

MR. CHAIRMAN: Mr. Derek, please. What is your point? You are making 

comments, and then, counter comments. Ask clarification. What is your clarification?

SHRI DEREK O'BRIEN: I have asked two clarifications. Let me ask my 

clarification.

MR. CHAIRMAN: You can't take the time and deprive opportunity to others. At 

twelve o' clock, he has to reply. If you don't want reply, then, ...(Interruptions)...

SHRI DEREK O'BRIEN: No, Sir. ...(Interruptions)...

MR. CHAIRMAN: You have been a Quiz Master. You know how to calculate the 

time also ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, let me clarify. I am no Quiz Master. I am the 

Parliamentary Party Leader in Rajya Sabha from the TMC. Please correct this, Sir. I am 

no Quiz Master.

MR. CHAIRMAN: Okay; you don't know quiz. I leave it. Okay.

SHRI DEREK O'BRIEN: Thank you, Sir.

MR. CHAIRMAN: What is your clarification?
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SHRI DEREK O'BRIEN: The Home Minister must clarify whether he approves of 

all those statements coming out, including, of shooting people, etc. We must not double-

speak.

MR. CHAIRMAN: Okay.

SHRI DEREK O'BRIEN: Sir, my last question is, as I said, we cannot allow refugees 

in our own country. We have to accept this.

MR. CHAIRMAN: All right.

SHRI DEREK O'BRIEN: Sir, if everything is so calm, then, what happened yesterday 

to my colleagues? We have raised the privilege question. ...(Interruptions)... Sir, let me 

ask my last question. If there are sixteen documents needed to prove the citizenship or 

not the citizenship, then how, the higher Constitutional authorities, could not produce one 

document for their graduation certificate?

MR. CHAIRMAN: See, on such an issue, larger issue, concerning the nation's 

security and sovereignty, one has to be very serious.

SHRI SWAPAN DASGUPTA (Nominated): I just want two clarifications. The 

first one is, among the people, who are excluded from the NRC, are undoubtedly, large 

numbers of people who are not citizens of India. We don't know the numbers. So, they 

can be classified into two categories. Some of them are, what might be called economic 

migrants. But, there are people who are refugees, who have fled from persecution in 

neighbouring countries. What is the attitude of the Government of India towards people 

who are refugees? That is number one. Number two, can we ask the Home Minister for 

some assurance that no person, who is not a citizen of India, should be included in one of 

the most democratic functions, which is the voting right because just as Indians cannot be 

excluded from voting, we cannot have people, who are not citizens of India, voting?

MR. CHAIRMAN: Right. Thank you. Now, Shri Anand Sharma.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I thank the Home Minister.

आपने आÌ वÎ त िकया है िक िकसी के िखलाफ कोई भी कारर् वाई नहीं  होगी, जब तक वह अपना 
क् लेम फाइल न करे और final list न जारी हो जाए।

सर, मुझे आपके माध् यम से गृह मंतर्  ी जी से एक बात पूछनी है िक सुĢ  ीम कोटर्  ने इस NRC की 
draft list आने के बाद सरकार को और देश को एक बात कही है िक इस पर जो modalities हȅ , जो 
standard operating procedure हȅ , उनको streamline िकया जाए और notify िकया जाए। वह कब 
तक होगा, यह गृह मंतर्  ी जी आÌ वÎ त करȂ । साथ ही, पहले भी िजन लोगȗ  को इसकी जानकारी नहीं  थी, 
उनको आप कैसे जानकारी पहंुचाएंगे? क् या आप  अनपढ़ लोगȗ  के िलए, गरीब लोगȗ  के िलए िवशेष 
कैÇ Ã स लगाएंगे? Î पÍ ट Ģ  Ì न है िक इसका  सीधा Ģ  भाव अन् य राज् यȗ  पर ही नहीं  पड़ता है, परन् तु भारत 



[3 August, 2018] 41Discussion on the...  ...of Citizens in Assam

के पड़ोसी देशȗ  के साथ – अभी Ģ  Ì न आया था िक आप हमारे पड़ोसी िमतर्   देश के पास गये, वहां 
आपकी बातचीत हुई, बंगलादेश के साथ। इस सरकार ने...

MR. CHAIRMAN: Please.

Ǜ  ी आनन् द शमार्  : सर, एक िमनट। यह गÇ भीर बात है।

Ǜ  ी सभापित: टाइम नहीं  है। 12 बजने वाले हȅ । I have to go to Question Hour.

Ǜ  ी आनन् द शमार्  :  सर, मȅ  सवाल तो पूछ लंू? ...(Ë यवधान)... मȅ  एकदम से दो सवाल पूछ लेता 
हंू। ...(Ë यवधान)...

MR. CHAIRMAN: Please, please.

Ǜ  ी आनन् द शमार्  : मेरा पहला Ģ  Ì न है िक सरकार ने भारत की संसद को बताया है िक केवल 2.4 
लाख लोग असम के doubtful voters हȅ , सरकार के गृह राज् य मंतर्  ी, Ǜ  ी िकरेन िरिजजु ने यह सदन 
को बताया है। मȅ  जानना चाहता हंू िक क् या यह सही िÎ थित है, क् यȗ िक ऐसी आशंकाएं जताई जा रही हȅ  
िक बहुत ज् यादा लोग ...(Ë यवधान)... इनमȂ  बाहर के हȅ ।

दूसरी बात, मȅ  यहां इितहास मȂ  नहीं  जाता, NRC 1951 से और 1985 के Accord से असम -
specific है। Sir, this is important. NRC updating is Assam-specific. The Home Minister 

must clarify what is the position because, today, when there is a talk that NRC exercise 

will be extended to other States, it has created huge panic and fear in the country. That 

should be clarified.

MR. CHAIRMAN: Now, the Leader of the Opposition.

SHRI P. BHATTACHARYA (West Bengal): Sir, I have a question.

MR. CHAIRMAN: No, I can't allow. The Leader of the Opposition is the last one 

and then we will go to Question Hour.

SHRI P. BHATTACHARYA: Sir, ...(Interruptions)...

MR. CHAIRMAN: Mr. Bhattacharya, please sit down. ...(Interruptions)... I can't 

because it can't be an extension of the discussion. The Leader of the Opposition is on his 

legs, please sit down. ...(Interruptions)... That means, you are not interested in hearing 

replies! What can I do?

िवपक्ष   के नेता (Ǜ  ी गुलाम नबी आज़ाद): महोदय, मȅ  ज् यादा समय नहीं  लंूगा। असम से मेरा 
association तकरीबन 41 वषș    से है, जब मȅ  Youth Congress मȂ  था। आज से 31 या 32 साल पहले, 
जब मȅ  1986 मȂ , Accord के तुरंत बाद, Minister of State for Home Affairs था, उस समय दो 
Minister of State for Home Affairs थे और वकर्   allocation मȂ  मेरे पास Mizoram Accord, Assam 

Accord and Punjab Accord था। इस संबंध मȂ  यहीं  िदÊ ली मȂ  मेरी दजर् नȗ  meetings उस समय के 

मंतर्  ी, Ǜ  ी Ģ  फुÊ ल मोहंता और दूसरे मंतर्  ी, Ǜ  ी थंुगन के साथ हुई थीं । तब से लेकर, 1986 से लेकर आज 

तक इस बारे मȂ  जब कभी भी चचार्   होती है तो मȅ  इसके साथ associated रहता हंू।
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यहां दो-तीन चीज़Ȃ  माननीय गृह मंतर्  ी जी ने बताईं। मȅ  माननीय गृह मंतर्  ी जी का Î वागत करता हंू। 
इससे पहले मȅ  Î पÍ ट करना चाहंूगा िक भारत की सुरक्ष  ा, Î वतंतर्  ता और territorial integrity बहुत 
अिनवायर्  है। इसमȂ  कोई compromise नहीं  हो सकता - चाहे िवपक्ष   हो या सǄ  ाधारी पाटीर्   हो। यह भी 
अिनवायर्  है िक देश के पास ऐसी सूची होनी चािहए िक उसके citizens कौन हȅ । इतना िवशाल देश है। 
कÌ मीर से लेकर North-East और दिक्ष  ण तक चारȗ  तरफ हमारे borders हȅ  और हम अपने borders 
दुिनया के िलए खुले नहीं  छोड़ सकते। यहां सुरक्ष  ा का मुǈ  ा भी है और संख् या का मुǈ  ा भी है लेिकन 
इसके साथ-साथ मȅ , कल television देख रहा था, िजसमȂ  िदखाया गया  िक एक आदमी जो आमीर्   मȂ  
30 साल service करने के बाद िरटायर हुआ और दूसरा Air Force से 30 साल की service करने के 
बाद िरटायर हुआ है, उन दोनȗ  के नाम िलÎ ट मȂ  नहीं  हȅ । उनमȂ  से एक ने कहा िक मȅ ने अपने बाप का 
1951 वाला certificate िदया और दूसरे ने 1947 वाला अपनी मां का certificate िदया। अब इन Army 
and Air Force के दो लोगȗ  ने, एक ने 1947 वाला अपनी मां का certificate िदया और दूसरे ने 1951 
वाला अपने बाप का certificate िदया हो ...(Ë यवधान)... 

†Transliteration in Urdu script.
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Ǜ  ी सभापित: एक ही िमनट बचा है, Ã लीज़। ...(Ë यवधान)... You have to be brief, please.

Ǜ  ी गुलाम नबी आज़ाद: यह television पर discussion चल रहा था। इस तरह से माननीय गृह 

मंतर्  ी जी का यहां कहना बड़ी dichotomy है, आपस मȂ  बड़ी तरदीद है। आपने कहा िक िबÊ कुल fair 

and objective process चल रहा है। अगर यह fair and objective process है तो ये दोनȗ  आदमी, 

एक आमीर्   मȂ  30 साल और दूसरा Air Force मȂ  30 साल service करने के बाद भी िलÎ ट से बाहर कैसे 

हȅ ? मेरे ख् याल मȂ  माननीय गृह मंतर्  ी जी को कहना चािहए िक process मȂ  गड़बड़ हो सकती है, अगर 

आप पहले ही कहȂ गे िक process  ठीक है तो िफर आपने इसमȂ  क् या करना है? ...(Ë यवधान)... यह 

मुझे आपसे अिनवायर्  रू प से कहना है। ...(Ë यवधान)...

†Transliteration in Urdu script.
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MR. CHAIRMAN: Thank you.

Ǜ  ी गुलाम नबी आज़ाद: एक question इन् हȗ ने यहां उठाया। ...(Ë यवधान)... सरकार और पाटीर्   
को एक भाषा मȂ  बोलना चािहए - कोई कहता है िक हमने िकया, कोई कहता है िक सुĢ  ीम कोटर्  ने 
िकया। ...(Ë यवधान)...

MR. CHAIRMAN: Mr. Minister, as there is no time,

आप नाम नोट करके सभी माननीय सदÎ यȗ  को िलिखत रू प मȂ  उǄ  र भेज दीिजए। 
...(Ë यवधान)... धन् यवाद।

Ǜ  ी राजनाथ िंस ह: धन् यवाद।

MR. CHAIRMAN: Please. ...(Interruptions)... The Home Minister has taken note 

of all the suggestions and also the clarifications. Please go through it. I really feel sorry 

that I could not allow the Home Minister earlier.  Normally it does not happen, but 

today, at least, we had an opportunity to hear the Home Minister. Many doubts have 

been clarified but still there are some doubts in the minds of the hon. Members. So, 

please take care of them and then send them answer. Question Hour. ...(Interruptions)... 
Question No.181. Mr. Minister. ...(Interruptions)... कृपया आप बैठ जाइए।

SHRI ANAND SHARMA: Sir, at 1 o'clock. ...(Interruptions)...

MR. CHAIRMAN: Today is Friday. ...(Interruptions)... Please. What can I do? 

...(Interruptions)... I have been cautioning the hon. Members. ...(Interruptions)... All the 

hon. Members, who want to go, please go quietly. ...(Interruptions)... If you want to 

remain, please remain quietly. ...(Interruptions).. Please.

ORAL ANSWERS TO QUESTIONS

Subsidy for sugar sector

*181. SHRI T. RATHINAVEL: Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has approved a subsidy of `5.5 per quintal of sugarcane 

crushed during the 2017-18 season to help sugar mills clear more than ` 19,000 crore 

dues to cane growing farmers;

†Transliteration in Urdu script.
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